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Tarlok Singh Chauhan, J

1. The limited prayer, with which the consumer, has come up with the writ
petition, is to permit it to make the payment of the arrears of electricity dues in
installments.

2. Heard Ms. Richa Sharma, Advocate, for the petitioner and Mr. Vikrant Thakur,
Advocate, for the respondents.

3. It is stated by the learned counsel for the petitioner that on account of the
lockdown due to Covid-19 pandemic, the Industry has been closed, whereas the
liability of the Company to pay is mounting everyday as the labourers and other
employees have to be paid their salaries and other emoluments in terms of the
directions issued by the Government.

4. We take judicial notice of the fact that as regards the State of Himachal
Pradesh, in addition to the lockdown, there is also curfew imposed throughout
the State by the Government. In such circumstances, the petitioner-Company
was definitely not in a position to carry out its manufacturing activities or other
activities so as to generate any income.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/ms-venkteshwara-ferro-alloys-p-ltd-… Page 1 of 2



5. Therefore, taking into account the overall facts and circumstances, the writ
petition is disposed of directing the petitioner to pay the arrears of dues, which
are more than rupees fifty lacs, in four monthly installments.

6. The payments of the outstanding amount in terms of this order shall now be
made in four equal installments on or before the 10 th day of every month. In
the event of default of any installment or major part thereof, the respondents
shall be at liberty to disconnect the electricity connection of the petitioner. In
addition thereto, the petitioner shall also be liable to be proceeded and
prosecuted under the Contempt of Courts Act. The parties are left to bear their
own costs. Pending application(s), if any, shall also stand disposed of.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/ms-venkteshwara-ferro-alloys-p-ltd-… Page 2 of 2


